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LOK SABHA

Wednesday, June 16, l97IIJyahtha 26, 
1S9S (Sake)

The Lok Sabha met at Eleven o f the
Clock.

[Mr Speaker In the Chair]

ORAL ANSWERS TO QUESTIONS
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SHE! S. A. SHAMIM : Is the Govern* 

meat m m  of the statcirent that Shri Sheikh 
Abdulla made to the effect that India being 
mine motherland my primary intercat would 
be to see that my as well as any One else's 
conduct does not adversely affect the honour 
of India. Shri Mirza Afzal Beg has also 
stated before the Tribunal that he does not 
support secession. In view of this, would 
the Government of India clarify its position 
fftth regard to Shiekh Abdulla and his other
M W iia t*.! 7

SHRI K. C. PANT : Itt the Unlawful 
Activities Act the term “secession” has been 
defaed in the following terms :

“Secession of a part of the territory 
of India from the Union includes the 
assertion of any claim to determine 
whether such part will remain part of 
the territory of India.0

Ear this context, any claim that the fact of 
accession of a part of the country is yet to 
be determined does come under the defini
tion of the term “secession” .
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SHRI TARUN OOGOI : May I know
from the hon. Minister whether the alleged 
statement of Sheikh Abdullah, as it appeared 
in Daily Hindustan, violated any provision 
of the law ; if it did, why has no action 
been taken so far ?

SHRt K* C. PANT: It not only a 
legal question but in these matters« flnal 
decision has to be taken about the action 
to be ta lc ^ i» b e tt i tk to b e  t ^ a » d t i ^  
m *a«r fe wtyfyt# W  w  t v  (#»«»,




